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Heard on 18.3.99 

	

	 Order on 18.3.99 

OR D E R 

D.Purkayastha, JM 

Heard Id. counsel of:  both the pa#ies over n application filed 

by the official respondents for extension 9f the time to implement the 

judgment dated 13.1.97 passed by this: Tibunal in¶.A. 466/96 where 

it is mentionec, "The application is, therefore, rejectbd but we give a 

direction to the respondents to concludd the discipIinary proceeding 

initiated on the basis of the first chare-sheet wihin three months 

from the date of communicatiojn of this oder, in deault of which the 

petitioner shall be exonerated of all the charges." It is stated by the 

official respondents that they received the said order on 2.1.97. But 

they could not comply with, the direction as ordered in the judgment 

dated 13.1.97 on the ground of illness of the Inquiry Officer. Therefore, 

they filed instant application for extension lof time ater expiry period 

as prescribed by. the Tribunal for compIeton I of the inquiry. ThW instant 

application has been filed by them on 15.597. We hve gone through 

the facts of the case. It is found that appIcant went 	superannuation 

on 31.8.88 and departmental proceeding was initiated adainst him Jrut.; 

one day before his retirement i.e. on 30.8.188. 	It is unfortunate that 

officer after retirement has to face departental 
p1 rocieding which was 

nitiated against him about 12 years back. 
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:2: 

In view of the aforesaid circumstI-ices, we ae of the view that 

a specific direction was given to the resondents to conclude the inquiry 

within a specified time limit, as statec in the OA. and the instant 

application since has been filed after exiry of the eriod, as prescribed 

by the Tribunal. We are unable to accet the pray9r of Id. counsel for 

the respondents applicant. Accordingly we hold tha1 the applicant shall 

be deemed to have been exonerated froml all chargdp against him. He 

should be paid all retiral benefits as adrhissible undrr the rules within 

three months from the date of communicatjon of this iorder. M.A. stands 

disposed of accordingly. 

3. 	No order is passed as to costs. 

Singh 	 fD. Aaast Member (A) 	 Member (J) 


